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DR. RACHNA GUPTA

Learned Counsel has placed on record the copy of the discharge
certificates in the SVLDRS Form-4 and Form-1. Learned Authorized

Representative has also acknowledged the same.

2. In view thereof and in view of the intent of Sabka Viswas (Legacy
Dispute Resolution) Scheme, 2019 the present appeal is hereby

dismissed as deemed withdrawn.

(Dictated & pronounced in the Court)

(Dr. RACHNA GUPTA)
MEMBER (JUDICIAL)

(HEMAMBIKA R. PRIYA)
MEMBER (TECHNICAL)

G.Y.



